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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
ClVIL APPEAL NQ(s). 322-323 OF 2009
K M GUPTA Appel I ant (s)
VERSUS

PRAHLAD SI NGH TOVER & ORS. Respondent ( s)
(Office report on default)

Date: 13/12/2013 These Appeals were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE FAKKI R MOHAMED | BRAHI M KALI FULLA
(I'n Chanber)
For Appellant(s) M. M K. Choudhary, Adv.
Ms. Namita Choudhary, Adv.
Dr. S. K Verma, Adv.
For Respondent (s) M. Prashant Kumar, Adv.

M. Joseph Pookkatt, Adv.
M. Sunil Singh Pariharm Adv.

M. Vikas Bansal, Adv.
M. M shra Saurabh, Adv.
M. B.S. Banthia , Adv

UPON hearing counsel the Court nade the foll ow ng
ORDER

At the request of |earned counsel for appellant, four weeks
time is granted to file statenent of case.

The statenment of case on behal f of respondent Nos.1l, 3 and
7 have been fil ed.

Four nore weeks tine is granted to respondent Nos, 2, 4, 5
and 6 for filing statenent of case after filing the statement of
case by the appellant.

[ Usha Bhar dwaj ] [I'ndu Bal a Kapur]
A RcumP. S Court Master



